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BEFORE THE HON’BLE NATIONAL GREEN TRIBUNAL
PRINCIPAL BENCH, NEW DELHI
ORIGINAL APPLICATION NO. 253/2023

IN THE MATTER OF:

RAJA MUZAFFAR BHAT ....APPLICANT

VERSUS

UNION TERRITORY OF JAMMU & KASHMIR & ORS.

...RESPONDENT(S)

DETAILED STATUS REPORT BY WAY OF AFFIDAVIT ON BEHALF OF

CHIEF EXECUTIVE OFFICER, MUNICIPAL COUNCIL, POONCH

I, Khalil Ahmed, presently posted as District Panchayat Officer,
Poonch, and also holding additional charge of Chief Executive Officer,
Municipal Council (MC), Poonch, do hereby solemnly affirm and declare as

under:

1. That this affidavit is being filed in pursuance of the directions passed by
this Hon’ble Tribunal vide order dated 6.01.2026.
“The above report does not disclose the total

quantity of remaining legacy waste. As per the above'

disclosure, there is a wide gap in generation and



671

treatment of daily generated waste. Hence,
Municipal Council, Poonch is required to file a fresh
affidavit disclosing the time-bound plan for clearing the
legacy waste and for bridging the gap between daily
generation and treatment of the waste.”

2. That it is most respectfully submitted that during the hearing dated
13.11.2025, the quantity of pending legacy waste was stated as 19,000
MT. However, the written order erroneously records it as 90,000 MT due
to a possible mishearing or clerical mistake. The Hon'ble Tribunal is
humbly prayed to rectify the record to accurately reflect the correct
pending quantity of approximately 19,000 MT.

3. That it is submitted that a total of approximately 34,160 MT of legacy
waste had accumulated at the dumping site of Municipal Council, Poonch.
Out of this, about 15,000 MT has already been successfully remediated,
while approximately 19,000 MT remains pending for scientific processing
and disposal. The clearance of the remaining waste is essential, and the
site shall be suitably redeveloped thereafter.

4. That to address the remaining legacy waste, the Directorate of Urban Local
Bodies, Jammu has floated a fresh re-tender for the clearance of legacy
waste across 17 ULBs, including MC Poonch. A total of four bidders have
participated in the process. The technical evaluation is scheduled for

04.04.2026, to be conducted by the Divisional Level Committee. -




Subsequently, the financial %Zdzs shall be opened and processed in
accordance with the prescribed procedures.

5. That upon the allotment of the aforesaid legacy waste tender, the pending
legacy waste shall be cleared on priority. It is most respectfully submitted
that this remains the foremost priority of the Municipal Council, Poonch.
Protection of water bodies, particularly the Poonch River, is being ensured
as a matter of utmost importance, in strict compliance with the directions
of this Hon’ble Tribunal. That for ensuring sustainable solid waste
management, State land measuring 08 Kanal under Khasra No. 850,
situated at Village Banvat, Tehsil Haveli, District Poonch, has been
identified for the establishment of a Material Recovery Facility (MRF). The
matter has been taken up with the Directorate, and subsequently
forwarded to the competent authority for necessary approval. A copy of the
relevant communication is annexed herewith as ANNEXURE R-1.

6. That it is further submitted for the record that the total Environmental
Compensation (EC) amount imposed is Rs. 271.8 Lakhs, rather than the
figure of Rs.2,71,80,000 mentioned in the previous order. Out of this, an
amount of Rs. 25.00 Lakhs has already been deposited, leaving a balance
of Rs. 246.8 Lakhs.

7. That to meet these environmental obligations, this office has formally
requested the release of the balance Environmental Compensation

amounting to Rs. 246.8 Lakhs from the Directorate of Urban Local Bodies,
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requesting the release of funds is annexed herewith as ANNEXURE R-2.

8. That a representation dated 10.11.2025 was previously submitted to the
J&K Pollution Control Committee (PCC) for a review/waiver of the
environmental compensation imposed. However, recovery proceedings for
the remaining amount are being pursued by the J&K PCC through the
attachment and proposed auction of the Community Hall of Municipal

Council, Poonch in accordance with existing orders.

9. That it is submitted that this Community Hall is a critical public asset
utilized for civic functions by the administration and the general public.
Immediate recovery or auction thereof would paralyze a functional
community center, causing an irreparable adverse impact on the public at
large. The answering respondent humbly prays for an ad-interim stay on

_ the recovery of the EC amount and the auction

h ﬂ”\'{\ﬂ/ i‘)roceedings in the interest of justice, to ensure continued
, compliance with this Hon'ble Tribunal's directions.

-10.That the Municipal Council, Poonch reiterates its firm commitment to
comply with all directions of the Hon’ble Tribunal and to ensure the timely
and environmentally sound remediation of legacy waste.

11.Thatv the community hall of Municipal Council (MC), Poonch is available
for public and the administration for civic functions is attached for
recovery of Environmental Compensation, and is proposed for auction.

Immediate recovery/auction thereof might paralyze the entire functional

community centre available for public, causing irreparable adverse impact



674 5

on for public at large. The answering party most humbly prays for ad-
interim stay on recovery of the EC amount in the interest of Jjustice, to

ensure continued compliance with this Hon'ble Tribunal's directions.

-

My~

DEPONENT

Verification:

Verified at Poonch on this 4th day of April, 2026, that the contents of
the above affidavit are true and correct to the best of my knowledge and

belief, based on official records, and nothing material has been concealed
therefrom,_r, T

N
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ANNEXURE R-1

Office of the Municipal council Poonch .

*kEEEES

The Director.
Urban Local Bodies,
Jammuv. *
~2,02.2025
No. MCP/2024-25//9 98 dated
Subject: - Biomining of legacy wasle of Municipal councll poonch-

Sir,
kindly refer the
the work dumpsiiellandﬁll

of Poonch District was allott

per coniract the agency have

The agency has.completed 90% (app
dinthe cerlificate of legacy wd

report of agency as recorde
‘ ximately 34160 metric tons. The agency

i co;ded as appro
remaining 19160 MTs Is laying

e | _
" has the coniract {o remediate 15000 MTs and
ate so that the site may be cleared for'

ot site which needs fo be remedi

in this conneciion.

through bio mining of e
Private Limited., and as

MT of legacy waste.
k. As perihe
ste, waste at

subject cited above,
remediation
ed to M/s weVOIS Labs

to remediate 15,000
rox.) of the allotted wor

development of pufk.
it is requested to kindly iake' dppr&pﬁute necessary actionin the
n of the remaining waste at

Therefore,
matier for inifiafing the proi:ess for remediatio

sife.
Yours faithfully

Chle%;ég

Municipal Councirfodnch
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‘ G vernm f K ir
Dir f ' .
(Rail Head Complex, Near Chief Architect office, Jammu)

ddpulbjammul “amail.com (Mail 1D: dulb-gammuls [k gov n

Cummissionerl Secretary to Gwemmeﬂh

Hium_:sing and Urban Development pepartment,
Civil Secretariat, J&K Jammu

NO:- DULBJ/P&S/2025-26/ 95/)-13 Dated: 50./03/2026
Subject:-Identification of State land for construction of MRF-Authenticalion

of Revenue paper thereof.

Madam,

Kind attention is invited 1o the subject captioned above. In this connection,
s submitted that this Directorate has received set of Revenue papers/documents in
respect of Stale land Khasra No. 850 situated al village Banval Poornch 1G
establishment of MRF Plant in MC Poonch , District Poonch. Detail 1s given below:-

S.NO | Name of the  State land T Khasra No. | Village/District/Tehsi
Municipal Council identified(In
Y S Kanals) -
- 1. N ~ Poonch 08 Kanals | 850 Village Banval,
Tehsil Havel
Poonch, Distnct
Poonch |

In this connection, it is requested that INDENT for transferring of State land
as per the aboveé detail may kindly be transferred in favour of Municipal Council
poonch so that process for setting up of MRF in Municipal Council Poonch is initiated

at an earhest. Accordingly, one sets of Revenue papers pertaining to the State Land
in oniginal are enclosed pleasc.

Enclosures:

Copy lo the:

1. Depuly commissioner, Poonch for Iﬂ'ﬁl‘mﬁ“un
: e - Ofhcer Municipal '
5. Chief Excculivt val Council Pogn
ch for Informats
on.



677

Government of Jammu and Kashmir (UT) 3
Department of Urban Local Bodies

Office of the Municipal Council Poonch

The Di ‘ Emailie «openmi i gh oo o
Jammu.

No:-
o:- MC/P2026/2249-50 Dated:-23-03-2026

Sub:- Ideatification of State land for construction of MRF-Authentication of Revenue
paper thervof.

Sir,
Kindly refer the subject cited above, in this connection: find enclosed herewith

revenue papers of land dully framed by the revenue dpepartment for setting up of Matenal
Recovery Facility (MRF) at Poonch for authentication. Details of land is as under: -

08 Kanal

Further. a communication has been received from the office of the Deputy
vide Letter No. DCP/LA/216-17 dated 16-03-2026, regarding

Commissioner, Poonch
formal indent for the transfer of the

authentication of the revenuc papers and submission of a
said land.

In view of the above. it is requested that a formal indent for transfer of the land in
i1, Poonch may kindly be placed at the carliest, so thal the process

for setting up the MRF can be initiated without delay
Yours.faithfully,
Chief Executive Officer
Mamicipal Council Poonch
Copy 10 the:- | |
S8} Poonch for kind information.

|. Deputy Commissionet.,




N ORY OF JAMMU AND KASHMIR
OFFICE OF THE DEPUTY COMMISSIONER POONCH

W Officer,
icipal Coundil,

Poonch.
No: DCP/LA/I)) 6-) 7~ Date: /6 /03/2026
Sub: Identification of State Land for construction of MRF — Authentication of
Revenue paper thereof.

Sir,

Kindly find enclosed herewith the original Revenue papers of alternate State langd

measuring 08 kanal out of Khasra No. 850 at Village Banvat, Tehsil Havell identified for
construction of MRF,

In this regard, you are requested to authenticate the Revenue papers and retum
the same along with Formal Indent, Feasibility Certificate and copy of approval of

the project as required for allotment under Government order No. 30-Rev (S) of 2019
dated 05-03-2019 for further proceeding in the matter.

Yours faithfully,

Encisa3vs. w

Mohd Sayeed (JKAS)
Assistant Commissioner (Rev)

/& Poonch
Copy to:

1. P.S to Deputy Commissioner Poonch for information of Deputy Commissioner.
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COPY OF JAMABANIDI FOUR YEAR KHARIEF/RABI ¥EZBs2826 FOR THE VILLAGE BANPAT THE HAVELI AND DIST. POONCH

NO NO NAME OF NAME | NAME SOURCE OF | DETAILS OF LAND TAXTO | LAND SURCHARGE | MUTATION | REMARK
KHAWAT | KHATA | DIRECTION OF OF IRRIGATION BE PAID | REVENUE NO | KIND

ON WITH OWNER | TENANT NAME | NO AREA | KIND | BY '

NAME OF OF KHASRA OF TENANT

LAMBARDAR LAND _.V” SOIL

ol | el |
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NAME OF
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Government of Jammu and Kashmir (UT)

Department of Urban Local Bodies ‘ ANNEXURE R-2
Oftice of the Municipal Council Poonch
- ‘mail -
I he I)irt:ulur* Fmai 13
Urban Local Bodics,
Jammu.
No.: MC/P/2026/2247-48 Dated:-23-03-2026
Subject:- Request for release of Environmental Compensation amount to prevent
| auction of Municipal Council property.
Sir,

In continuation of this office communications bearing No. MC/P/2024-
25/1613-14 dated 28.12.2024, No. MC/P/2025/835-37 dated 28.07.2025, No.
MC/P/2025/916-17 dated 19.08.2025, No. MC/P/2025/1223-24 dated 10.10.2025, and No.
MC/P/2026/2032-33 dated 21-02-2026 regarding the release of Environmental
Compensation in favour of Municipal Council, Poonch, it is respectfully submitted that the
District Collector, Poonch has ordered attachment of the Council’s immovable property

situated at Ward No. 13, Sheesh Mahal, Poonch.

The said property is a vital revenue generating asset of the Municipal Council
and is rented out for marriage functions and other community events. Any auction of the

said property would impair the Council’s ability to generate internal revenue and would
consequently adversely affect the delivery of essential civic services to the general public.

It is further submitted that the Municipal Council being a local civic body

with limited financial resources and heavy dependence on government grants, is not in a
position to independently arrange the balance amount of Environmental Compensation.
However, it is pertinent to mention that this office has already deposited an amount of Rs.
25.00 lakh as part payment towards the Environmental Compensation, demonstrating its

bona fide efforts to comply with the directions.

In view of the urgency and seriousness of the matter, it is once again earnestly
requested that the balance amount of Rs. 137.90 lakh may kindly be released at the earliest
in favour of the Municipal Council, Poonch. Early release of the said amount shall enable
the Council to comply with the orders of the Hon’ble National Green Tribunal and prevent
auction of this critical public asset, which is essential for sustaining municipal revenues.

Your kind and immediate intervention in the matter is solicited Sir.

urs faithfully,
?{ I EXecutive Officer
Mufucipal Chuncil, Poonch

Copy to the: -
I. The District Collector, Poonch for information please




683

ﬂ GPS Map Camera "';-....,

; :
. 1
N

Degwar Maldayalan

Sher E Kashmir Bridge Poonch, Nh144a, .Q
Kanouliyan, Degwar Maldayalan 185101,
% ﬂ Lat 33.759056° Long 74.09336° e
GOOQ' u_ \

-

Frlday, 03/04/2026 10:28 AM GMT +05 30 j

- "
TRy ¥ o -,

‘,: I"




684

Degwar Maldayalan

Sher E Kashmir Bridge Poonch, Nh144a3,
Kanouliyan, Degwar Maldayalan, 185101,
Lat 33.759054° Long 74.09336°

Friday, 03/04/2026 10:28 AM GMT +05:30

Er ' -"‘ ' ".'_ " i '. ___.. S e i o = -




685

16

¥

FawTTEE W 58 L

Sk Bridge, near Jogeer Park, Poonch, 185101
Lat 33.761155°Long 74.095342°
28/3/2026 10:35 AM GMT+05:00

MNH144A

(S



686

17

oK }'-f‘”J‘:ﬁ Pofhch

Sk Bridge, near Jogeer Park, Poonch, 185101
Lat 33.761155°Long 74,095342°
28/3/2026 10:32 AM GMT+05:00

MHTA4A

R LTRSS s  Erxn S WEE W - X i



| i

Sk E‘! I-','Ig 2 PoMhch

Sk Bridge, near Jogeer Park, Poonch, 185101
Lat 33.761155°Long 74.095342°
5/4/2026 10:20 AM GMT+05:00



